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Report ';f Dr. AShok Sahu, Thematic Special Rapporteur
(Child/Bonded/Migrant Labour), NHRC on Visit to Jharkhand (Ranchi, Gumla
‘anthunti) during 18-24, December 2016.

' I General

11 The State of Jharkhand carved out of Bihar, became a separate State on
NQ\‘fembe'r 15, 2000 consisting originally of 18 Districts. These Districts, being
reorganised over time, presently stand at 24.They are groubed under 5
Dii/isions (North Chotanagpur:7,' Santhal Pragana:6, South Chotanangr: 5,
Kolhan,andv‘. Paiamati: 3-.each). The State is \‘/eryyvrich in minerals,' Among
States,in.the production of different ores/mineral;sv, it secures first position in
res_pect' ofiron, cop_per, 'uranium, mica and*kainite‘as well as second and third
position in respect of chromite and coal respectively. Ac_cd__rding }to 2011
census, the State had a.population of 3.3 crore of whom 28 and 12 per cent
| belonged te Scheduled Castes and_scheduled Tribes respectiVer. But the State
IS characterised a.s oneiwhere poverty exists in the midst of 'plenty.The
percentage of beople beioi/v poverty line was 36.96 in iharkhanfd as against aii
India average of 2‘1.,92 in 2011-12. This is one of the reasons why a part of the
State is Left Wing Extremism (LWE) - aftected. This is also the reason for the

State being afflicted by distress migration and trafficking.




Child Labour

1.2 .’According'to‘,Glst Round of Natibnal Sample Survey, -2004—05, child
workforce in Chhéttisgarh was estimated at 2.06 lakh. The}.most prevalent
forms of child labour .in the State afe employment in hotels/dhaba, as
domestic workers, in brirck kilns, bidi making etc. Through various measures
taken, child labour intra-State is no longer a major kproble‘m, though child

trafficking, especially of females, is.

‘1.3 The National Child Labour Project (NCLP) Scheme of the Ministry of ~

Labour and Employment, which aims at nﬁain'streaming child labour, covers 8
Districts otha}rkhand, Ranchi being one of them. As a sequél to the operation
of the Right of the Children to Free and Compulsory Education{RTE) Act, 2009
under thev Ministry of Human Resources Development, the Ministry of Labour
& Empioyment issued Revised NCLP Guidelines w.e.f. 01—04-2016’whic'h, inter
alia provided for undertaking a Baseline Survey in each District, with provision
for allocating Rs.4 Iakhbper District, which would help to identify ‘all working
children’ and "adolescents in hazardous occupations and pro;esses’ i.n the
target areas and deVeIop a profile of project beneficiaries. Even though the
problem éf child labour seems to have abated, there is a felt need for
conducting a comprehensive child labour survey as mentioned above in

Jharkhand.
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14 The State Government has taken follo.Wing measures to tackle the

problem of child fabou\r:

‘s Department of Labour, 'Employment & ‘Training, Government of
Jharkhand has prepared‘Jharkhand State Action Plan for Elimination of
Child Labour (2012--2016)’ih consonance with' the ‘Roadmap for

achieving the elimination of the Worst forms of Child Labour by 2016’

|
- | ‘presented at the Hague Globval Child Labour Conference _ahd has beén
implementihg it. it eﬁvisioné }to m}ake ‘thé Sfaté free of a_ll fo‘rr'ns of child
labour through co‘nver_ge-nc‘e of all ‘Departments and stékeholders,’
_there.by crea.tin-g' an en.abliﬁg and p_rotectjve environrﬁent for holistic
‘ developmént of‘chifdreh. Thé stated objécfives of the Actio-n‘ Plan“are:
} > Regullar_identification, rescue and rehabilitat.io.n  of working -
| ' chil'd_r.e_n SO v‘tha»t all ch'ivldren in _the State are in schoof and not at
|
‘ work.
* - - > T?)' establish linkages for fam‘ilies }wit‘h ongoing schemes to
impm\}e theil; econbmivc cbndition; ' |
> To strengthen ' enforcerﬁeht- mechanisms to penalise erring
" employers and to ensure fréckin_g of a‘II children withdfawn from

work till they are mainstreamed.
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> To strengthen sociél r_nobivlisétion to prevent child}”labour and

generation o‘f'mass awareness on the issue.
N The keyinterventions in the Action Plén are:

> Preventive mechanisms ~ focus on families and children
vulnera‘ble to the children, sensitisation of parents/guardians of
qun‘erabIe children and‘.creation of child-friendly communities and
registration of migrant childrehat Gram Panchayat IeVel.

» Rescue and fehabilitation —~ identification and listing of workirig
children, development of a pre-rescue, post-rescue and
rehabilitation protocol, constitution of rescue teams, educational
rehabilitation of children who are out of school and not working
but ‘at’ ri‘sk', rehabilitation of migrant children and economic and
;ocial rehabifitation of the famjlies of rescued children.

> Enforcement of relevant legislations.

> YI\-/Ionitoring and tracking.

e The con.stitution of Advisory Committees and roles of varipus
Departments have been indicated in the Action Plan.’
e The roles of various ’stakeholders like Jharkhand Child Labour

Commission, International Agencies, NGOs/Civil Society Organisations,



vl‘egislators and othef elected members/ publi"c represéntatives and
medfa havé beén deﬁned in‘ the Action Plan. |

' The 'oufcome' of thé"propos’edchild'vlabOUr}survey‘in each Districtunder |
the Revised 'NC‘LP Guidelineswill also reflect how }fér the im}plementa_tion.
of the Ac'tiqn. Pllan has .succeeded and wi.ll deterrﬁfne the future of NCLPs.
However, during 2016 (up t.Q‘August), 3756 -inspectiohs have beeﬁ :
.carried 'out, 258 children rescued; 227 violafions detected:ahd- 25

prosecutions launched.
Bonded Labour

1.5 Jharkhand has' no legacy of bonded }labou'r in ’.the‘traditional- sense as it
“has no structure‘d'feudal‘ ég?arian ‘.economy. According'fb ‘Government of
| J,harkhand, 72 bonded labourers belongi_ng to 11 Districts have been released
mostly from other States; these are mqstlly inter-State migrant‘ labourers who
are vulnerable to 'bond»a'g.é; Howevef,‘according to the Socio-Economic Caste
Census, 2011, conducted by t'h,ebMinistry of Rural Development, the numt;ér of
rehabilitatéd bond_ed vl‘aklaour. households stood at 5241,_R‘anch,i, Gumla and

~ Khunti Districts accounting for 2390, 111 and 20 such households respective-ly.

1.6 The State Government has'takenvfc‘)l‘loWihg measures to tackle the

!

prObIem of bonded labour:




e The Deputy Commissioners are identified as Centres of Convergence. -

District ahd Sub-Division level‘ Vigilance Comrhitte.eﬁ have been
;onstitut_ed inall Disktrict.s‘ and Sub-Divisions with gdeqﬁate
representétion of the Civil Society. |

Registers are _be_i‘hg maintained and care is taken to ensure that there is
no gap bétwéeh identiﬁcaﬁoh énd release and betweenfelease and
start of the .r(_éhéb.il.itation ‘p'rocéss. Release certificates are prompﬂy _
issue_d.EffortS« are being made to properly rehabilifcate bonded labdur

coming from other Stat'es.

While a Survey for identification of bonded Iabour is

proceedingconcurrently, it is proposed to conduct a comprehensive

District-level Survey under the new Centrally Sponsored Scheme for

‘ rehabiiitation of Bonded Labour.

In case of bohde'd labour working ih brick-kilns which are a part of the

‘construction industry, effor,ts__'avre being made to register these workers

as construction workers so that kvthey can avail benefits being offered to
such workers which are funded out of cess collected under the Building

and Other Construction Workers Cess Act, 1996.

o Skill development training is being emphasized.

‘Migrant Labour
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1.7 So far migrant labour is. concerned, Chhattisgarh is primarily a host State.
Itis essentia"y a rain-fed monq-crop(paddy-) State; once tﬁe kharif harvesting |s ,
ovér people- migrate during -De'vcember-JanUa"ry towork‘in. Bkick kilns mostly in
‘the vicinity but sométimes in far-flung areas. It can be charatterised_ as circular |

migration with the entire family rhigrating»in most cases and returning back

during May-June with the onset of monsoon. It is also essentially a case of

distress migration, the motivational factor being the absence of employment .

opportunities at home. The successfu[‘}’operat’ion of the Mahatma Gandhi

National Rural Guarantee Scheme (M‘GNREGS) in the State, however is a saving |

grace. Mosf '6f the workers interaCtedIWith} subsequently héd job. cards and
bank accoun‘t’sv.to'which'their Wagés wére biei‘ng cred‘ited within a reasohéble
period of about 15 days. But tHe universal. corﬁpl*ainf wés fhat the MGNREGS
daily wag'e, rate, beinrg, lower than even ‘the_ minimufn wéges for agriculture
fixedv by the State _Govérnment, wasacﬁng as a disincentive. fhe other major

aspect of out-migration from Jharkhand relates to movement of tribal females

to work as dom'e'stic help, which ,hés acquired the menace ofvtrafﬁckving.

\

1.8 The State Government has taken 'following measures to tackle the

problem of migra_nt labour: -

e Efforts are being made to register all workers at Panchayat level who are

gbing out of the State for wbrk.PanChayatSewaks have been identified as
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Licencing Officer under the Inter-State Migrant Workmen(Regulation of

Employment and Conditions of Service) Act, 1979.

- By way of registering the migrants, the State Government has notified a

Scheme of Red and Green Identity Cards with insurance coverage
incentive whereby the migrants moving out through Agents are issued

the former and the migrants moving out on their own are issued the

latter. Since brick kilns are identified as the most migration prone and

/
\

vulnerable, the Government has conducted vulnerability mapping and

focussed on convergence approach for providing safe and secure

‘migration. Code of Conduct has been signed with Brick Kiln owners in

the State.

Government is planning a campaign based approach that facilitétes
prevention of distress migration an& return of migrant workers, need
based skill training with forward and béckward linkageé, coverage with
social securify Séhemes and linkage with Self Help Groups (SHGs) and

employment oriented schemes.

Human Trafficking

According to UN Protocol, ‘trafficking in person’” means

recruitment, transportation, transfer, harbouring or receipt of persons, by

means of threat or use of force or other forms of coercion, of abduction, of

8
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deception, of the abuse of power or of a position of vulnerability or of the

giving and reCeiving of payments or benefits to achieve the consent of a

_person having control over anbther'person,‘ for the purpose of exploitation.

Human trafficking, especially of females working as domestic help, is an
impo‘rtan't facet of labour migrationand'bondage in Jharkhand. The State
Government has taken following important measures to combat human

trafficking:

e The jhéfkhand Sfate Acti}on Plan for Eliminétion of Child Labour‘refers to
registration of :migrant' child labour. A régisterv of all identified child
labourers migrating from the Gram Pancha.yat. in search qf work shall be '
maintainebd at ;che Pancrhayat‘ Office and wduld be réglﬂarly updafléd. The
register would havé the’-p_éges earmérked forvthe éhildren released from
work and resté‘re‘d to their ‘_families and)or enrolled in the schools. The
Gram -pa,nchayat, _in' coordi‘nation with }Lab(.)ur, Human Resoufce
DeVeiobment, Rqral ‘Development and Social Welfare Departments

~would track the educational and economic rehabilitation of all such
released chil‘dren and take nﬁeasures‘ ‘to. e»n'svure tha.t’ the re.leased
children do not relapse to;thevs‘a.me conditfon. The Panchayat Sécfetary

shall be the custodian of this register.
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e As women are more vulnerable, special focus is on female migration -
prone districts i.e. Gumla, Khunti, Lohardaga and Simdega.
e A new Bill for regulating Placement Agencies and Domestic Helps has

been passed by the State Assembly.

1.4 Against this background, field visits were made to DumardihTukutoli
andSilam villages and two institutions in Gumla District andGutjora village and |
one institution in Kunti District and discussions were held at Raipur with State

level officials and at District headquarters with District level officials, whose -

outcomes are discussed below.

ll.Meeting at Ranchi

2.1 A meeting was held with State level officials dealing with child, bonded,

migrant and trafficked labour at Ranchi. It was attended by the officials of

Labour and Criminal Investigation Departments, Labour Helpline, Member,

District Child Welfare Committee and Project Director, NCLP. At the outsef I
p(ﬁ)in‘ted' out the fnajor decisionsA taken in the workshop' on 'EIiminétion of
Bonded Labour, Child Labour and Human trafficking” held at Ranchi On 09. 09
2016 under the chairmanship of Justice D. Murugesan_sucﬁ as coordinated
efforts required to combat such evil practices, especially female trafficking, -
formation of Vigilance Committees and rescue teams, effective involvement of

Panchayati Raj Institutions (PRIs), CWCs, NGOs and Civil Society, conduct of

10
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District level S»ur've:ysvof bonded and .child.‘labour and preparation of data base,
proper identiﬁcation of victims; preparation of effective rehabilitation package

‘and‘ ensuring  payment »of‘ éd“mi’ssible assist-(ancerto pfevént any relapse,
extension of MGNREGS for more than- 100 days presently provided féf if
required. on» $elective ‘basis, proper awareness -genération, priovision of
vdcationa‘l trainihg and livelihood mission and State Governmén,t laying doWn a
road map a‘nd pragmatic strategies, which require priority atténtion of the. |
State Gvoverhfneﬁt..Further | stated thaf the enhanced provisions of the new
Central Sector Scheme on bbnded_ labour should be 'a\)ailed and the proposed
- Survey on‘bonded labour sﬁould cavpture thé e*tent of neo-bondage. Besides;
thé Child Labour (Prohibition an.'d Regulétiqn) Act, 1986 has -been ahehded
recently vand the -propqsed ' Survéy oh Child .La‘bour -should capture its
ramiﬁcatid.n'si especfal_ly whether education of“children' under 14} years of age
and their helpiﬁg in family work can proceed cbncurrently. The-officials were
requested to cofnment on role‘of NCLP, the status pf kmigration avn-d trafficking

and further steps taken on awareness generation.

2.2 It was pointed out in the meeting that while Jharkhand does not have a
‘legacy of bonded labour and the problem of child labour has been tackled
_considerably in the past, migration and trafficking, especially female trafficking, |

‘remain an endemic problem. There is a Survey going on concurrently and

11
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according to interim information received so far, about 36,000 WOrkérs"had”'“

migrated from Jharkhand, amongst vw'hom 8,100 were females. The problem is
more acute in four Districts, hamely, Gumia, Khunti, Lohardaga a‘nd-Simd‘ega,
Departments of Labour, Social Welfare (through Anganwadi workers), Tribal

Welfare and Police and PRIs are making comprehen'sive efforts to generate

~ awareness and tackle the problem. Helpline has been made active and Help -

Desk established in e‘very District.,VigilanCe Committees_al_'é being revamped
ahd Standard Operating érocedure (SOP} laid down. Cooperation ‘of'NGO.c; and
the Cﬁuréh hés be'en" sought. In order to prevent female vt,rafﬁckirfg, efforts are '
being made to engage needy .pefsons as contréct labour in Govérhrﬁent offices
and as RozgarSevak under MGNREGS who wﬂl facilitate emplo?ment of WEEI'ing
persons to avail work under the Scheme. ‘In order to ;ontrol the activities of
agents, thé Jharkhan‘d Assembly has. passed a new Bill for regulating Placement

Agencies and Domestic Helps recently which is awaiting to become law.

~ Besides, by way of registering migrants, a system of Green and Red card has

been introduced.So far as prevention of child labour is concern'ed,b during

September to November, 2016, in the District of Ranchi, 330 child labour were

withdrawn, 224 Prosecution cases filedand Rs. 20.30 Iakhv'recovered. However,

child trafficking continues to be a major problem and therefore Childlineshave

beenset up in railway stations.Even though CWCs continue to have a watch

12



Ky

over destitute children who are accommodated in Balashrayas (shelter homes
for children), there is need for their proper rehabilitation through effective
counselling and consolidated action by various stakeholders. In the meeting,
after considerable interaction, it was felt that child labour of age 5 to 9 years
getting entry into SSA schoolS directly, those belonging to 9 to 14 years age
group beihg lboked after by NCLPs and then mainstreamed and Skill India
Mission providing vocational training to those beyond 14 yéars of age, is a

good idea.
I1l. Visit to Gumla

3.1 In Gumla District, keeping in view the engagements of the Deputyv
Co.mmissio-ner, first a visit was made to a village named DumardihTukutoli. It is
a village from which about 25, mostly females, had migrated to urban centres
like Delhi to work as household help. Even though none of the persons
interacted with complained abbut harassment or hon-payment of wages, they
stated to have returned back as the dis’location caused disruptions in the
families. They claimed to have moved out on their own with their

acquaintances rather than through agents. But all of them indicated their

.preference for staying back in the village if alternative employment

opportunities are available. After detailed discussion with the villagers and

officials present, it was observed that there is no emplbymént problem during

13
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kharif (}i.e. July to December) season. MGNREGS jobs are available for 100 days -

(i.e. about 3 months), though they considered the wage rate to be low (being

léss than the minimum wage rate for agriculture/cénstruction employment).
The pfoblem appeared to be préviding employment for the rest 3 summer
mdntﬁs, for whichthere is migrat%bn, in so.me cases to vwo'rk in brick kilns. The
workers were advise’d to register themselves (through red/gr‘eé‘n vcard)'whilé:-
migrating and als.o as construction or unorganised sector workérs, as the case
may be., so}thatvthey'can avail asSistan'ce‘ providéd under the respective

Schemes.

3.2 Thereafter | visited two institutions, namely, Construction Gurukooland
NariNiketan (shelter home for destitute females including migrant labour
returnees). Construction Gurukool was highly impressive, both purpose and

operation wise. The purp‘ose'is to prevent distress migration leading to

- eventual bondage and joining extremist forces among semi-educated male

youth as Gumla is a Left Wing ,Extremism_vaffected areé. Thé 'ins-titution feceives
different types of support from PallonjiSapqorji (an I.ndianbmulti—natiobrbmal
constr‘uctionb .ﬁrm), PanliT (a Consultancy Group” of ’llTi‘anvs‘), Hindustan
Petroleuvm Ltd. (providing CS‘R assistance) and Confederation of Indian l‘ndustry
(CII).P‘aIlonjiSapoorji‘ requires skilled manpower which it is soq‘rcing from the

youth of Jhafkhand by allocating different construction-related trades among

14
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various institutions of the State. There is a disconnect problem in India’s
skilling Iand’scape; despite serious unemployment problem in the country, the

enterprises -are- not getting required trained  manpower, but there is no

. demand for skills in which training is being imparted in various training
institutes. This problem is obviated in Construction Gurukool where assured

_emplOymenf is provided by PallonjiSapoorji, which in turn deputes its own

instructors to train the 'ca‘ndidates, about 15 each in three construction trades,

namely, scaffolding, masonry and rod-bending, who are trained for 45 days

free of cost after whichbaﬁei’ which they are evaluated by independent

agencies and the successful ~ ones are certified and

“employed.CostructionGurukool connects both énds by pro‘vidivng free

~accommodation, food and training facilities.Besides, it also trains them to

bec»ome‘ disciplined, confident and physically and mentally strong (through

yoga, sports and personality development) and self-reliant (like growing own

vegetables and cooking). The op-portunity was availed to interact with not only

the tfainees but also those whcv) haa come to.‘ enrol themselves, lall of whom
displaying a positive vive.Thereafter, NariNiketan,v being maintained by the
chiél W_elfaré Departr‘ne'nt, was '\)iSited. !}t housed about 25 inmates staying
there for a maximum period of six months whq are being provided with free

accommodation, food and vocational training in two trades, namely,
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beautician and tailoring so that they can be rehabilitated after ie‘aving the -

“shelter home. But the training facilities appeared deficient.

33 A meeting was held subsequentiy with Deputy Commissioner, District
Superintendent of Poiice‘,»Director, District Rural Development Agency and
Labour Superintendent. | pointed o}ut that apart from taking iegal‘measures,
the iong_term ‘solutidn lies in eradicating poverty in‘a comprehensive manner
by providing assistance available under various Central and State Government
Schemes, genefating ei‘npldyme‘nt opp‘ortunitiesves.peciaiiy in the lean period
and encouraging stddents to undergo vocational training in ITls (there aretwo. |
in GUmla) and other private institutiens. While | }expressed my deep

satisfaction a‘bout the facilities at ConstuctionGurukool, | indicated my

v v \ v
d’issatisfaction about the same relating to the NariNiketan and urged the
Deputy .Comrnissioner to provide at least two sewing.rnachines for t.raining
purposes so the _inmates can master tailoring trade and earn a decent
livelihood after be_ing rehabiiitated. ‘I also emphasized the need for capturing
new dimensions of both child and bonded labour problems When their fresh
surveys are condutted. In the meeting it was p,o}inte”d out that in GumiaDistrict‘

a total _ofv78'24_ migrant workers have been identified, of whom 544 are

‘women. A helpdesk relating to migrant workers has been established in the

District. Till now parents of 45 migrant female workers have been contacted

16



and efforts are on to briﬁg them baék. The Deputy Commvission‘»‘er explained
how steps have been taken tovv‘pool'all resources to fightv pov‘ert\y, eliminate
»ch‘il'd‘ and bonded ‘Iabo}ur, prevent . distress migration and trafficking and
effectively rehabilitate thervn’ as well as those affected by LWE when the heed
arises.He also infdrmed .that in Gumla District two residential schools havé
started functior;ing from this yea.r,‘ one each for boys and girls in the age group
between 10 ‘and 15 vyears, .at Ghégra and Bishu_ﬁpur resbectivel‘y ‘where

vocational training is also provided.

3.4 Since provision of adequéte érhployment‘Opportunities néar the place of
resider)ce is the only way tobpreven't distress migratio_n among females, a visit
was made"to Gum.l'a»Gramih Poultfy S’\./'vabala'mbrans_ahakariSamiti Ltd. in Silam
village. Here a Self Help Group (SH‘G) of women has formed a cooperative
society to produce chicken feed and raise chicken for meat. _Both the
commercial ventur_es,. manéged entirely by women, are mutually supportive
and market oriented, generating profit and i‘n\)come for-rural women, actjng as

a strong disincentive for migrating.
IV. Visit to Khuhfi
4.1 A meeting was held with District level officials at Khunti which was

attended by the representatives of the Deputy  Commissioner, -an IAS

Probationer and Probationary Deputy Collectors, District Social Welfare

17




Ao

Officer, officials of Labour Departmént, Additional District Officer, SSA,vofﬁc-ials T
from District Child Weh‘ére Committee and officer-in-charge, Anti Human
Trafficking Unit.In t‘he meeting the officials ’gxplained the situation prevailing in
Khunti District which is basically similar to that'of Gumia District. Release
certificates to bonded labour are being issued for thejr quick rehabilitation.
The point which emerged in the meeting is that in o.rd‘er to combat female
trafficking, which is an endemic problem in the District, effectfve' counselling is

a must.

4.2 A visit was made to Gujotra village. Persons from this village, who were
interacted with, had migrated to far off places to work m diverse professions
like as factory worker in Kerala, driver in Hyderabad and in onion sorting and
packaging establishment in Maharashtra etc. thle the main cause of their
migration was éta-ted to be lack of adequate employment opportunities at
home and better remuneration available at points of destination, they have
returned because of family com'pulsions like looking after aging parents,
managing family assets including farm land and children growing up who can
“no longer accompany parents a‘nd require proper education in one pvlace. THe
migration of these persons falls in th; border line of distress and benign

migration and require different treatment. These workers are having bank

accounts -and Adhar cards but had not registered earlier before migration

18




which they were advised to do 50 through red and green card in case they
conéid‘_er to migrate in future.

4.3 The last visit in Khuntiwas to ‘an'institution called Asha Kiran Shelter Home

at Fudi where presently 55 female inmates distressed on various accounts (5:

“trafficked, 19: child/doméstic labour, orphan: 7, single parent: 12, child/sexual

abuse, 4: child in need of care and protection: 4: ’di»stressed/abandoned/jailed
parents: 2 and LWE affected: 2) are being provi}de’d}, with accommodation,

food, education and vocational training (computer application, beautician,

~ handicraft, bee keeping and tailoring).Asha Kiran Shelter Home has been

established since 2009 and is being managed .by‘ Ranchi Ursuline Society with

the help of doners from India and abroad including Social Welfare Depaﬁment,

Government of Jharkhand, Rotary Club and SAIL, Ranchi. Efforts are being

made to educationally mainstream the inmates as well as restore and

reintegrate them with their families.

V. Conclusion

5.1 The visit to Jharkhand was a new experience. The recommendations are

annexed. NHRC may like to take up relevant issues with concerned Ministries

-and State Government.
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Annexure

Recommendations

(i) The Baseline Surveys relating to child labour for whichvfunds wlouvid be

provided under the Revised NCLP Guidelines should be undertaken early by the

- State government.

(ii) Similarly, the Baseline Survey relating to bonded labour for which funds
would be provided under the new Central Sector Scheme should also be
carried out by the State Government early. It should capture the prévalehce of

neo-bondage also.

(iii) The state Government has taken a number of steps to tackle the problem
of migration and trafficking. So far as fegulatory measures are concerned, the

recently introduced system of registration of migrants-through.Red and Green
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~ Identity Cards with insurance coverage incentive whereby the migrants moving

)

out through Agents are issued the former and the migrants moving out on.
their own are issued the latterat Panchayat level should be encouraged and
properly implemented.

(iv) Thenew Bill for regulating Placement Agencies and Domestic Helps which
has already been passed by the State Assembly should be notified
i,_rfnmedi-ately.

{v) For combating female tréfﬁcking, apart from other measures, institutional

~ arrangements need to be strengthened to provide necessary counselling.

(vi) For effective protectioh shelter homes Ivivke‘Asha‘Kiran Shelter Home (para
4.3), _for proactivé rehabilitation‘ SHGs | lik_eGumIaGrami_n Poultry
SwabalémbanSahékariSamitiﬂ Ltd. (para 3.4) aﬁd for proactive Iivélliho‘ovd
promotion Vocational Training lnsﬁtutes like Conétru‘ction Gurukodl (pé‘,ra 3.2)

should be encouraged.

........
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® | No. 16(16)/2016-Coord
. _ ' National Human Rights Commission
: Coordination Section

13/ 912017

Sub: Report of Dr. Ashok Sahu, Thematic SR (Child/Bonded/Migrant
Labour) on visit to Jharkhand (Ranchi, Gumla and Khunti) from 18-24
December, 2016.

Dr. Ashok Sahu, Thematic SR (Child/Bonded/Migrant Labour) vide
his email dated 9.1.2017 has forwarded his report on his visit to Jharkhand
(Ranchi, Gumla and Khunti) from 18-24 December, 2016.

2. The above visit report is sent herewith for taking further necessary
action, with the request to place the same before the Commission through

the Member concerned. )

‘ (B.S.Nagar)
Under Secretary(Coord)

Encl: As above.

P MHRC
PRP&EP Divisdon §
DR ifmit

EEI IR

Dy {Mu‘ﬁ .....

o






